
CENTRAL administrative: TRIBUNAL
PRINCIPAL BENCH ; N£U DELHI

N0» 236/97
O.A. Ns. 1418/07

Naw Delhi this 1€th Day af Fabcuary 1994

The Han'bla CIr* 3«P« Sharma* fleiHiier (3)

Tha Han'blanr. B.K, Sin^h, Meroher (A)

Shri Tripurari 3ha,
San af Shri Deakant Jhan,
Past Offiae Manik ahauk (South Tala),
Distt. Sitamarhi,
Bihaff. Appliaant

(By Aduocatt • None) - » .

Uarsiis

1. Shri l*lahih-Uz-ZaHian,
Sscratary» Ministry of Railways,
Railway Board, Rail Bhauan,
New Delhi,

2. Shri Radhey Sham,Parsad,
General '^'anafcr,
N.E» Railway,
Gsrakhpur,

3. Shri R»N. 3ain,
. Divisianal Railway Manager,

N.E, Railway,
Samastipur,

(By Advosate : Shri H«K* Ganfuani)

Respandents

\

ORDER (^oRlhL)

Han'ilB Mr. 3.P» Shariwa. Memlier (3)

The Rewiaw Applicant has sought the ravieu af

tho 3uijiBn!ent deliv/ered in a bunah af aasas decided

an 23»5.1986 by a aomtnan jud§e«ent« The review applicant

has baen an applicant in OA Nq, 1418/87 sinse all tha
Letu {\;cL,

applicants have nat ^made parties ( the review application

sa the applicatian is dafeetive in itself, , In any case

we have aonsidarad the frounds far reviaw# The prayer

in the review application is that tho iJard ' Cantinuaus'

ba deletad in Para 38(1) af the judieraent and Para 38(iii)

be amended as fa Haws;
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The periad a# frem the date terreinatien te

the date ef reinstatement will net be treated

as duty. The applieants uill net also be

entitled te any baek uafes fer the peried for

uhish they have net uerked.

Nene appeared for- the review applicant so ue have
lene ta the graunds mentioned in the Review Applieation.
The freund fer reviewinf the is that tte

applicants apprehend that the may net \
Pay the wafes as due te them fer the,peried fer which
they have uerked on aenunt ®f the aforesaid directien.

The directien fiven 'in the jud,ement «^ara 38 are as
f ellews:

1. The ta»p.n-nts are dir.tted ta r.-instate th.
applisants to the pest ef Mebile Baekinij Clerk
in OA Nes. 137 6/87, 1101/87, 1513/87, 619/87, 1030/87
486/87, 193/87, 603/87, 590/87, 1418/87, 640/87, ^
472/87,^1853/87, 607/87, 1771/87, 857/87, 555/87,
398/87, 1662/87, 1747/88, 1326/87, 1855/87, 1341/87,
1011/87, 1478/87, 1411/87, 1615/87 and 1740/87 frem
the respective dates on which their services were
terminated, within a peried cf 3 menths from the date
d' cemmunication of. a cepy of this .rder. The

respendents are further directed to consider all ef them

fer ra fularisatien and absorptien after they

cemplete 3 years of eontinuous service (ineludin® the

service already put in by them before their termination)

and dfter-pa^ verifica^ian- of their qualifications for

permanent absorption. Their regularisation and absorption

would also be subject to their fulfilling all other

conditisns as contained in the Railway Board's

Circulars dated 21.4.1962 and 20.4.1985« However,

if any sueh person has becone overafed in the mean

while, the respondents shall relax the ase limit

to avoid hardships. • • « U •
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ii) After reinstata«ent t« the pest af Beekir^
Clerk, the respendents are direeted tB-e»n»ird»»

cenfer temperary status en the applisants

in Q.A. Nas. 1376/87, 11•1/87, 1513/87, 619/87

1030/87, 640/87, 472/87, 607/87, 590/87, 1418/87
488/87, 193/87, 603/87, 590/87, 859/87, 555/87,
398/87, 1662/87. 1341/87, 1011/87, 1478/87,
1411/87. 1651/87 an^ 17^9/87, if .n the veri-
fieatian ef the reeords, it is found that

they have put in 4 months ef continuous seryiee as

Meliile Bookini Clerks and treat them, as temperary
emulayees. Jhey uould alse be entitled ta

refularisatisn as roentianed in (i) above,

iii). The peried firera the date ef terming; ien te ths
date of reinstatement yill net be treated as duty.
The applicants uill net alse be entitled ta any

baak .uafes.

iw) There uill be na arder as te casts. Acopy af this
judqement be placed in all the case files.

„3. The ward 'Cantinuous' in Para 38 has been in the

erder in its erifinal meaninf) and* roeanini ef the

sentenae.Gannat be shanked by deletin§ this uierd.

Similarly, in Para 3a(iii) the additisn af the yard
desired by the review applicatian "fer the periad fer

thiah they have nat uar|^d1_cannat be added as the -

earlier direatian fivan^ ; stand madified uhish sannat
be dene in review,

4. Th®r. is na iMrit ir, this reuisu applioati.n. The
same is dismissed,

(B.^dlsi'niih) M n Charm 1
.;m;erpr^

*mittal*


